IN THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO._ 9623 OF 2010
(Arising out of SLP(C) No.32902/2009)

PUNJAB NATI ONAL BANK Appel | ant (s)
: VERSUS:
| NDI AN STEEL CORPORATI ON LTD. Respondent (s)
ORDER

Leave granted.

W have heard the |earned counsel for the parties
at | ength.

In the facts and circunstances of this case, we
deem it appropriate to inplead H S.B.C. Bank M ddl e East
Limted as a defendant in Cvil Suit No.13A of 2009 which
I's pending before the Court of District Judge, |ndore.
The H S.B.C. Bank would be at liberty to file witten
statenent within six weeks fromthe date of joining as a
party.

In the facts and circunstances of this case,

hearing of the suit is expedited.



M. Rawal, |earned senior counsel appearing on
behal f of the respondent Indian Steel Corporation Ltd.
submits that he has to make sone anendnent in the suit.
If a proper application for that purpose is filed,
sui tabl e/ appropriate orders may be passed thereon in
accordance with | aw

This appeal is disposed of with the aforenentioned
observation and direction, leaving the parties to bear

their own costs.

( DEEPAK VERMA)
New Del hi ;
Novenber 10, 2010.



